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Setting: up of Paper Industry m 
Shivpuri, M.P.

8481. SHRI MADHAVRAO SCIN- 
DIA; Will the Minister of INDUS
TRY be pleased to state:

(a) whether in order to provide 
3ob opportunities to the educated 
unemployed need tor setting up large 
or medium scale industries in various 
Parts of the country including Shiv. 
puri in Madhya Pradesh is being 
felt; and

(b) if so, keeping this in view 
whether Government would consider

for setting up a Paper Industry in 
the District to overcome the problem 
there; and

(c) if so, his reaction thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI JAGDAMBI PRASAD 
YADAV): (a) to (c). At present,
Government have no proposal to 
set up a paper industry in Shivapuri 
District, Madhya Pradesh. However, 
anv proposal from private entrepre
neurs for setting up a paper unit in 
that district will be considered on 
merits, whan received.

Amendments to FR and FR. regard
ing Classification of Gazetted and non- 

xazctted Officers
8482. SHRI P. V. PERI AS AMY:

Wid the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact ‘hat 1he 
classification such as Gazetted and 
Non-Gazctted official do not exist 
now; instead there is a classification 
such as group A, B, C & D etc.;

<b) if so, th« details of *he same 
and consequent effect ^f reclassifixa
tion;

(c) whether it is also a fact that 
suitable amendments have not yet 
'been issued +o FR & SR; and

(d) if so, the reasons therefor?

TaE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND IN THE MINISTRY OF LAW, 
JUSTICE AND COMPANY AFFAIRS 
(SHRI S. D PATIL): (a) and (b) 
Government servants continue to be 
classified into Gazetted and Non- 
•Gazetted, with reference to the level 
of responsibility and the functional 
requirements. Simultaneously they 
are also classified into Groups A, B,
C and D on the basis of the pay/pay 
ranges of the posts held by them as 
shown below:

Group A.—A central civil post 
carrying a pay or a scale of pay




